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MR. DEPUTY CHAIRMAN: Sir,
We shall go to the next question
now yes, Shri Swami Dinesh Chandra.

Cases of crime against women in
Delhi

*263. SHRI SWAMI DINESH
CHANDRA: }
SHEI MURLIDHAR CHAN-
DRAKANT BHANDARE:

Will the Minister of HOME AF-
TAIRS be pleased to state:

(a) whethar it is a fact that cases
of crime against women in Delhi
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have been on the increase during the
current year;

(h) what ig the number of cases of
different offence againsts women re-
a-ted during the ourrent year so
far and Juring the corresponding
period in 1980 and 1979; and

(¢) what step; Government have
tiken to check such crime?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME ATFFAIRS
‘SHRT YOGENDRA MAKWANA):
(a) to (c) A statement is laid os the
Table of the House

Statement

Cases of Crimes against women for the period from 1-1-81 to 15-8-81 and its corresponding perinl of 108

and 1079.

Heads of crime

z
1-1-1g79  1-1-1980 1~ ~1981
to to tn

15-8-1979 15-8-1980 15-8-1981

Murd:r . .

Attempt to murder

Rape . . . . . .
Molestation of women

Kidnapping

Abduction

Snatching

Dowry death

e . 90 28 31
14 12 12
53 29 43
Lo .8 58 40
o 321 317 302
N . 99 63 56
171 83 66
4 6 13
761 576 565

It will be seen from the above that
the decln ing trend continues, even
though there hag been an increase un-
der certain headg of crime combpared
to corresponding period of last year.

2. The following siepg have been
taken to check these crimeg.

TThe question was actually asked
on the floor of the House, by Shri
Swami Dinesh Chandra.

(1) Intensive foot and mobile pa-
trolling including armed patrolling
and with walkie talkie sets and
wireless fitted motor cycles patrols.
The patrolling ig personally checked
and supersised by senior officers.

(1) Action under the normal pre-
ventive sections of Cr, P C.
against bad characters ang crimi-
hals,
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have come down from 761 to 565. So
far as the suggestions made by the
hon. Member are concerned, T would
like to inform him and the House
that we have suggested an amend-
ment to the Dowry Prohibition Act
which ig before the Joint Select Com-
mittee of both the Houses. This ag-
pect can be looked into by the Com-
mittee,

SHRI SWAMI DINESH CHANDRA.
I had asked whether the onus of proof
regarding rape cases will be on the
accused or on the victim. Is the Minis-
ter sympathetic to this proposal?

MR. DEPUTY CHAIRMAN: He has
veplied to that.

SHRI SWAMI DINESH CHANDRA:
He has not replied to my question.
It is likely that they might be hold-
ing the view that this principle is
not in consonance with the criminal
jurisprudence, But in the Prevention
of Corruption Act the burden of proof
is on the accused. I would request
the hon. Minister to give sympathe-
tic consideration to this suggestion go
that rape law may be more effective
and deterrent. Somehow I have a
very strong feeling that this increase
In crime is also que to pornographic
literature and films with an over-dose
of sex and violence. Filmg romanti-
cise crime and they project eve-teas-
ing as legitimate., A young man who
sees these films emulates their peroes
ind imbibes the values they stand
for. I would like to know what steps
he is taking to curb these things in
films?

SHRI YOGENDRA MAKWANA:
The hon. Member has not heard me
properly. I gsaid that T have tfaken
note of the suggestion and there is
an amendment which we have sug-
gested to the law which ig before the
Joint Select Committee of both
Houses. This suggestion can be consi-
dered by that Committee. So far as
the literature is cnncerned, there is
already an Act regarding obscene lite.
rature whd  whenever it is noticed,
we take action, Tt js not within my
Ministry, but the T & B Ministry.
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SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: Mr. Deputy
Chairman, such figures and statistics
tend to be deceptive and misleading.
In fact one finds that there is
not very encouraging decline in the
crimes against women. What I feel’
is that this opportunity should be
taken to go to the root of the prob-
lem. Women live constantly under
the fear of various crimes, I think
this fear can be removed only by
strengthening the law. The law al-
ways protect the weak because it
proceeds on three principles. First,
it is very easy to commit crimes
against the weak; secondly, having
committed a crime ggainst the weak,
it is easy to conceal it or suppress it
because the weak are not in a posi-
tion to expose it, and thirdly, assum-
ing that it is exposed, it is easy to
evade the consequences because again
of the weak position of the victims.
The law hag therefore, thrown a
cloak of special protection against the
weak. It is necessary that we streng-
then our laws against women ...(In-
terruptions). 1T am sorry. It should
be *laws against erimeg against
women”, And for that purpose, Sir,
T suggest that there should be a se-
parate chapter included in the Indian
Penal Code dealing with these offen-
ces against women. That is number
one. Then, the second thing is that
deterrent punishments should be pro-
vided in regard to these offences
against women and, thirdly, not only
in the case of rape or dowry offences
as has been stated, but also with
regard to everything whether it is
eve-teasing or whether it is violating
"the modestv or whether it i moles-
tation, the burden of proof should be
diffisent, and it should be special
and it should be such ag would give
adequate and appropriate protection
to women. .. i

MR. DEPUTY CHAIRMAN: That
will do.

SHR!I MURLIDHMAR CHANDRA.-
KANT BYANDARE:...and would
secure conviction against the offen-
ders,
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SHRI YOGENDRA MAKWANA:
Sir, thhe honourable Member has

made a good suggestion and I will
take note of it. But so far as rape
and dowry cases are concerned, there

are two amendments, one to the Cr.
PC ad the other to the Dowry Pro-

hibition Act and they are before the

Joint Select Committee.

MR, DEPUTY CHAIRMAN: 'Yes,
Mr. Joshi.

= sy T S o SoaaTefy
warar. fegdi a Fan aRaTAR &Y @
¥ AT FaqTFT HAT ATH AR 7 TAET
YT w7 gaArT I3 A7 1 ey 7T
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ARG T O FH wW A gfera
sfgFa ax 7swr e o gafag
& WITY WTE WE [OA AL g r
ST HIgY yrvatEe feqr qr 5 o9
H Sy asdlay feda ¥ wamn
v 7Y fFar ST9T & 39 9T FEaT
q7, F fFa1 A1 1A & (QATE
FIAITEY #4T A A7 b
SHRI YOGENDRA MAKWANA:
Sir, so far as the first part of his ques-

tior} is concerned, I will inquire, So

far as the second part of the question
is concerned, it is regarding the state.
ment which, he says, the Police Com-

missioner has made regarding the
Baghpat case.

MR. DEPUTY CHAIRMAN: It is
regarding the treatment meted out
to Mrs, Mayg Tyagi.

SHRI YOGENDRA MAKWANA:
Yes to Mrs. Tyagi in the Bhagpat
case, Now, Sir, the Police Commission-
er has denied that and saig that he
hag not said like that. He has made
a statement,

MR. DEPUTY CHAIRMAN: No, no.
Please do not mislead the House, Have
you got his denial with you? (Inter-
ruptions).

SHRI YOGENDRA MAKWANA:
Sir, it is with me. You see, the Police
Commissioner has issued a denial.
But, if the newspapers do not publish
it what can he do? (Interfuptions).
It is there. I heard it on the TV.
(Interruptions).

MR. DEPUTY CHAIRMAN: Have
you got that denial with you, Mr.
Makwana? -

Y SEETATE Wiy ¢ YAy
#r wmenr wEAr g, .. (ewwuw)
wawa frar (swauw) . . . A 99T
g=Ar faar 7at v, HIoEy AT ...
(=amawT) s

Bro WIE W ¢ [ AGT ST BY
g4 @Ak W A A fgg. ..
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(ermaw) <@gt [are &1 Mifea faar
mMr g HITATH] F F A TAF ara
IrETd F# Ad 8 ... (mawm)
wiiv Armargd faar v, | | (sxaew)

off S TR WYY ¢ AT
%1 giawe fear aur @ & ady ...
(e

T o fog 0 Suwavmf o
qgAT TEF F FFAT I F AT @,
#1 47, a3 vfa gad Aifea faar g
I Aafeas amer & faars srqard
FW & fAgagfr@ A g FW A
gIam & Tma #4499 A FY w@r
Tul, 97 e fegrna raf &
R 7ika w1 gfaa Famrdar fedy
o AR T § QWA @ AT

g&d arq, Sigh aF wrar @rf &
gar™ g, agl & @Y argHY 7T ot Arg
¥ ot gRR F 9w § ¥, Sy ofr
AT F1 SYEWA WY ArAr AT, T AW
T 1 [AT AT | §IF TR I IR
ifen faar ) st as wrar@e wr
[aTd §, 98 WY AT F ogy & g
gfera #feaz 3 gor f4 ag sam f&
QI a8 W52 741 7Y &, ug g Fgw
Fifgd AFA N &, 73 78, foe ag
AT AR qFCR N

JaT 2 fag s fear @ i ag
AY G4 FAHY ¥ U A@a J
fear &, Su7 foaar & f5 fas gfeam
wzaga Tizarg) Trgra areIfear &
FEE U7 9T IHAT HQ FIAFE &1 gAY
¥t e, v w1 g firs adt § o<
Fud gfa I3 IR gunr fag 37
faar@ R argagwragrgfe s
1T o do 9T AT gL BfeTU
FIN R, A zad faar g agdi faar
JraFarl AArgArg 6 A d aww
wa g
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M gy : gonanfa o AL
(zmzam)

it Ioaraaly @ 53 Q wEar, fA-
1T 38 §ATT B @ 2 |

ot waqe faser dar i aaw
ATTEA 4T §) FA? . . |, (erqEw)
g atE Y |y, gR AR EE
2 §. .. (sagEw) .

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr, Deputy Chairman, Sir,

the culture of any society...(Inter-
ruptions).

MR. DEPUTY CHAIRMAN: We¢
have to follow certain procedures.
(Interruptions) The question origi-

nated from this side. Three ques-
tions were from this side; two ques-
tiong from tihis side now. (Interrup-
tions) .
SHRIMATI PURABI MUKHOPA.
DHYAY: The culture of any society
depends on how the women in that
society are treated. Unfortunately, in
our country women are still being
neglected—not  only neglected but
they are being ignored so far as even
their womanhood is concerned. I am
sorry that the Minister gave g slightly
wrong impression when he said that
crimes are on the decline. From his
own statement, Sir, if you care to
read it, you will see that from 1-1-80
to 15-8-80 the number of murder was
28, now it is 31. Rape: it was Previous-
ly 29; now it is 31. Molestation of
women: previously it was 38 as against
40 now. Then, dowry deaths, previous-
ly it was 6 ag against 13 _now. This
is from his own statement. I do not
know what crimeg have been on the
decline. So jt is incorrect to say
that it is on the decline. Then, it is
incorrect to say that any law,
whether existing or to be amended,
will protect the womanhood or the
women of this society. Sir, even now,
as we all unanimously decided here
that no woman will be arrested if in
the arresting party there is not one
woman officer .. (Interruptions)
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SHRI DHARMAVIR: Why don’t
you put the question? (Interruptions)

SHRIMATI PURABI MUKHOPA-
DHYA: I am asking the question.
(Interruptions) You sit down. It pas
become your habit. (Interruptions)
You sit down. (Interruptions)

Mr, Deputy Chairman, Sir, it was
decided that women will never be
arrested if, in the arresting party,
there is no woman officer, Then, it
was decided i{hat women will not be
locked up in the police lock-up with-
out baing accompanied by a member
of the family. Both have been flouteg
by the Government. If thig had been
done inadvertanfly we are sorry for

it. 'They should have been more
alert and vigilant If this had been
done deliberately, then, Sir, it is a

serious matter for the House to take
note of

AN ¥N™ MEMBER. Sir, the Ques-
tion Hour is over,

MR. DEPUTY CHAIRMAN: Mr.
Minister, please say something.

wFt o« fag @ suawgfa o,

ratfas 3w Y FP T NITARY
¥ &1 4 2g wgar wrgar § 5 99
gfrs 92 258\ azg @ Q /' A
HTH FAL(AETE A Tg wrar | Y Wy
FrFar grar g g Wawe gar &)
T3 S2q 1979 ¥ 4 Y. 7T 13
T 3@ A FAT I9g §, AWYST T
qr | g7 ¥ fgeraa Y fir 0 3¥w
Haga et faatgrarf ok a2t
9EYeY, ATARIY, TIFIT T/ J@ B
fear 2t :ifaw F<& § =< 3g vy
far T & & Ty arsly qt a7 a4y,
RAWUTFO Afmarsrg | @™ TNA
F gH A @M L Wranar e fady
o} gy, fadt @ 977 F) w9 A ad
T, ag A T fad ag-frarfear
-HTHT | I &F FB ArT Y @
fo @3 w5z mar, aman T ¥ W
g 1w fagge ¥ figma A e
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od 339 ¥ fegd) gafwese ars gfera
F AY waEd A M, sed
gfefpde W o9 sz Al T, ¥
IrveT 437 ax 3 1 Tafeg o Faw
WwEmarsrrag g e wgx
nadfires 75 Ay ¥, gT Trechy
T § gwarey s ofivw @ e
¥ ST X | WY 48 TR g
oy & o s arely ey, ga. afem
FY 741 @ &, g Mz s1fgg
MR, DEPUTY CHAIRMAN: Ques-
{ion Hour ig over.

———r—
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WRITTEN ANSWERS TO .
QUESTIONS

Employment Generation Schemes in
the Sixth Plan

*264. SHRIMAT; KANAK MU-
KHERJEE: Will the Minister of
PLANNING be pleased to state:

(ay what are the special employ-
ment generation schemes includeq im
the Sixth Five Year Plan;

(b) what are the salient features
of each of the schemes; and

(c) what is the progress made im
each scheme {ill date in physical and
financial terms?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Besides

National Rural Employment Pro-
gramme and Integrated Rural Deve-
lopment Programme implemented

throughout the country, several State
Governments have taken up pro-
grammes like employment guarantee
scheme, employment affirmation sche-
me, stipendiary/honorarium scheme,
scheme for promotion of self-em-
ployment ete, ‘

(b) National Rural Employment
Programme now being implemented
as a cenlrally sponsored scheme aims
at generation of additional gainful
employment for the unemployed and
under-employed in the rura] areas



